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N0~4s of  the Registry 	Pat  e 	Order of the Tribunal 

07.01.2008 
	

Heard learned counsel for the 

is 
Th's appEciatiorl is in f 

I  ornk 	rprties. 

I 	
For the reasons recorded separately, 

this Original Application is disposed of at 

	

Dated..L?~J9 
.... . ................. 	

Ae admission stage itself. 

YO. Registrar 

(gul" 
	

_~(M. R. M o hCa 
t4ember (A) 
	

Vice-Chairman 
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CENTRAL ADMINISTRATIVE TRIBUNAL 
GUWAHATI BENCH 

O.A. No.316 of 2007 

DATE OF DECISION:07.01.2008 

Shri Bhuwaneshwar Singh 
...................................................................... 	 .......... Applicant/s 

Mr. M.Chanda 
..................... W ........................................................ 	 Advocate for the 

Applicant/s. 

Versus 
U0.1. & Ors 
.................................................. 

I 

 ................................. Respondent/s 

Mr.M,U,Ahmed, Addl,C,G.S.C, 
................................................................................. Advocate for the 

Respondents 

CORAM 

THE HONTLE MR. MANORANJAN MOHANTY, VICE CHAIRMAN 

THE HON'BLE MRXHUSHIRAM, ADMINISTRATIVE MEMBER 

Whether reporters of local newspapers may be allowed to 
see the Judgment? 

Whether to be referred to the Reporter or not? 	YP-S/ eo 
Whether to be forwarded for including in the Digest Being ,  
compiled at Jodhpur Bench & other Benches ? 

~ffiether their Lordships wish to see the fair copy 
of the Judgment?' 	 _Yeg/No 

nnan/7\4ember (A) 



CENTRAL ADMINISTRATIVE TRIBUNAL 
GUWAHATI BENCH 

Original Application No. 316 of 2007 

Date of Order: This, the 07th Day of January, 2008 

THE HON'BLE SHRI MANORANJAN MOHANTY, VICE CHAIRMAN 

THE HON'BLE SHRI KHLISHIRAM, ADMINISTRATIVE MEMBER 

Shri Bhuwaneshwar Singh 
S/O Late Ram Briksh Singh 
Working as Hindi Teacher 
12, Assam Rifles, Tuengsang 
P.O: & Dist: Tuengsang 
C/O 99 APO. 

...... Applicant. 

By Advocates Mr.M.Chanda, Mr.S.Nath & Mrs.U.Duffa. 

- Versus - 

The Union of India 
Represented by the Secretary to the 
Government of India 
Ministry of Home Affairs 
North Block, New Delhi-I 10 001. 

The Director General 
Assam Rifles 
DGAR (HQ) 
Shillong-793 0 1 1. 

The Commandant 
12 Assam Rifles 
P.O: & Dist,  Tuengsang 
C/O: 99 APO. 

..... Respondents. 

Mr.M.U.Ahmed, Addl. C.G.S.C. 

0  -11 D E R (ORAL] 
07,01,2008 

MANORANJAN MONANTY. (V.C.) 

Heard Mr.M.Chanda, learned counsel appearing for the 

Applicant and Mr.M.U.Ahmed, learned Addl. Standing counsel for the 



Union of India, on whom a copy of this Original Application has already 

been served and perused the materials placed on records. 

2. 	Claiming financial upgradation (ACP) benefits with effect 

from 09.08.1999 (in the pay scale of Rs.6,500-10,500/-) and with effect from 

15.10.2000 (in the pay scale of Rs.7,000-12,000/)the Applicant represented 

to the authorities and alleging that no heed has been paid to the sdid 

grievances of the Applicant, he has approached this Tribunal with this, 

Original Application filed under Section"I 9 of the Administrative Tribunals 

Act, 1985. 

Since it is the case of the Applicant that Kis grievances are still 

pending for consideration with the Respondents, this Original Application 

is, hereby, c fisposed of (at the admission stage itself and without entering 

into the merits of the,matte) m6th direction to the Respondents to consider 

the aforesaid grievances of the Applicant and pass necessary reasoned 

order within 90 days from the date of receipt of copy of this order. 

Send copies of this order to all the Respondents (dong with 

copies of this Original Applicaflion)in the addresses given in the Original 
I 

Application and the Respondents should treat the copy of this Original 

Application as a representation of the Appricant to them. Send free 

copies of this order to the Applicant in the address given in the Original 

Application and to the learned counsels appearing for both the parties. 
I- 

(KHUSHIRAM) 
	

(MANORANTM MOHANTY) 
MEMBER (A) 
	

VICE-CHAIRMAN 

./bb./ 
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GUVVAHATI BENCH: GUITIVAHATT 

'A 	I 	 - t -a aropi-licaliov- uIdie-e 	At-luninui s-'ra tA,  e Trilot-inalls Act, N85) 

Cl A. No. 	ICT71 

mon or -du --nd oth-
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S' OPSI S-  OF THE APPUCAIIQN 

f 	i jC. It 	 e 	n.1  ~ofll --tj -'ATAS JAWN aPPOWS-1-1  as 	Teacher iv. 1 0*013.1969 , 

hi-n sw"Able, Ile 

'i -as Hh.-di Teacher wK 15,1 1 1,1976, At pp-licai-ii haviing fbeEn fecl"die.d.,  

as Hindf-i Teaclier on 	0. 776, has CoLm l4ple. ed,  12 years off sef ~, Re v n i 5. 10. 

's I — le-d' for 	 iinditer the ACIP scheine ~v-mf 

1 
OR08199R  ku, ~ Ijler, he has cuinpleied 24 year of service on 	is 

for secolid,  

'he ire 	

App-1 kaiii qpproac-l -tecf 

sp,-IE~dlents "li-ile --un."I.,  again pfaying ffof his Luia-vidall 

If Ie t) f ~Visions of the ACIP sc-fleule, 	0-fte Orcter claledl' (41 .07,210075 

urp7gadation wndeT il -te AC-11P  sulne-me as njaay as 75 yaCherS,  

H-I iii-ild-l i Teachers (iadlfurliing, j(Liiiofs oll,  ihie app-licalli) 11)"a,  -lie ilal-ne of the 

applim" has om. fow-nd.,  Any Place L-1  1-he saic-1  11-fe-liCe ullus Ofigh-iial 
Application. 

LIST OF  DATES 

App-,'~cant was ifffli--Ull~y appoinfed as "k-in-ior Teacher. 

3 TIRIYAW Appimn. 	Te ~ach, 

1 5. 	8 8 	Ar-_,,.-);JlC- -U`, ,' has conqvileied his 12 years service 

0,Q 	 P 	i ". 	
- 

Go~,  IL of -111-10-ka la(Lliclierl ACI s~d.e-. f 	sla 

	

~Q R!f 1-he , ell[rad 	-melli 
e-inployees. 	(A cuo.ex ~tre-ll) 

15,10.2-01(.10- Ai pqp-H ICA-f- ,  lhas coiinplleied buis 24 years of sefv i ,,@, 

	

0 4. 0 7. -7 0,05Y - 	gall"ed,  11-hiallciall' 	tLndef ACIP sche-tue 
tei!CWT, evem the  jumms nuo gimued the fbandall 

09,08,199-9 lbttf the app-11,cai-n is dendedf of, 
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0082005- AW—lic"Ilt SOON& TqxessuaQuIl 'pTa 
(Annex 

OKAW ~Jkppvmni agah! SAW& As 	ptayLig,  for grant of 
bena6t under the ACT scbeme. 

PRA-YER 

1. 	Mai ill Hon"ble Trib(ainall be pleaseti,  to tleclare dial the appli"'im". is 

entitled! to get die 1"t Linanciall upt"fadwivil to the Scale of 

Ig ;nn K 	anel ^- 1 	.~nd upgadation io the scale'of 	7-90CL 

MOM/I 	(Lii-cler the ACIP sclieme. 

1 
27, ' ThAl iha' res-Incuncle-il ,  - be directed to grant the iwo Lui ~uicial q.pgrd'- 4L:,ons as 

stated a ~~ove to die applicant ~vidi all consequential'beneLas 	die 
I 

~wrear
.  Pu. 

1 	chs ~'s 4111 the application. 

4. 	ARV ousm re f (S) to ~vlllich the appl—ic-a-al is eiitlided. as the -'Hon.'14e .  

Tvib(ma~. Lnay 'lee.L11 ."it and pfo,,:-)er. 

; -'eildefic"',  311,  the applicauom we Aj,)p'—Nc.;uIt p."Ays lfoir the fv'—flv~viiilg' 

11 a t d i Hon'ble T~ribiLnal be *pleased to direct. he xespo ntl ein. ,  s dial 

yndem-17 of this appliuLion shall1l  not be a bar 	we respondents -I'Of 

consideSig the represedaiions , 	the ap ~p'-Iicimi for  granE of VIM!,  

schel-ne ~o the Appli-calit. 
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in  " 1–slaf1v 1,~ rl arc a 	J crifics ,t3 rilic) 

-osLag of the appluriziIrin -,r ala .4ludiesial to [!,!at eL~-,ci 

'11a apsilig%azinn 	rjjl. 	vI: 	liu,  - Alit 	wara Ilia 	I n vil i, 1 .1an". 	10 	r ue 



Central 

IT T; -1, 

respunde-ats. Such a'-dQ11 is 	ar"bitra–u-, 	'Ait 

5,75 	For 0111a ,  tile appRica-ii"s appointmelit 110 Lhe post of Hindi,  Teachef iv.e.L 

15,1101.1976 ivas not a pronmotioil but a fresh 

S—Li,ce the-re is no provision unde-e the rulles for pfui-no—vin froLll I(irtir. 

Teacher to 1:4141 -1 ;  Teacher, [lie is froill jimsrie 

Teacher io Sf. TI eaclier y 

K 	Fer that die ap .,,A-lictuit 	repfeseniaLions alid. deniandeJ. j(istice 

b"d fAfled "o  get die san"Ie. 

75.7 	For t1hat noii-gaiiiiing,  of the me ny-yo G  1-1 -1 116111  tipgradaUll" ,  L'I Ross of ACP 

ScIleme wilich U'lle appli"calli is 	iv is agaL"Ist .0-he 

"Jocif Lie of legil ii-A  te expectaiiolC. 

Deta:-ls of  remedies exhausied, 

That dw appovon. ded-lares -hat'. lie has exhati-Sted all Lie reunie". 1— 

Available to and. there is !I,-  offief Am iha~li to file illhis 

a p p Ji c a U 

7. 	Alatters got agreviogsly Meder '. ending" with  any other Court. 

The applicam  fujAme declares that lie had not previl'ously —Illed Aliy-

apt-01 1--doll, Itivrit Pecition of Sidi befk!re afly CuEL-P ,  of any otlie-r Authofi-y 

of ally ccher Bench of",  the Tribtuial fegardiing,  the subieci  s~atter of thiis 

Apt-s-lica-doil nof ally call W-ri.,  Petition er Sidi is pencl—ing,  .t  

b-Ove  aRy of thent. 

A. 	Relief Is',  sounaht  foi- 

ail(.1 	S. ed AN w 	eve, 

prays lhat'Yoi we Lordships be pleased to ad  ..  it  this applikaiion, -alll for die 

~recor,  of 'I'le case And issue notice v! due respoildenis to slhol'v catise as to 

1.,7;-  . lie relief (S) So ug) !it 11"of iil L,  lis 	tion sliall no i be gri-Inted-I aflcl on 

penisall of Lhe records aW after 	mzrtioc Oil lie  caitse ofra 

.a i a lay be shcaw~a, be pleased -o grant the-f-'6111our-inIn relief (s): 



Aa 

f i Id ed 	oe! ufle 1-st the C-1-Ale 1A R.'s. 6,5 101,10- vo 

09.08.1999 	 -f P 7tIfIn- 

w p 

8,2 	- Thal 	~i;-o ,-ztl-, ,--,-i-.,1-3,~,ai,.z lip ewlrectetj 	or ill 111.1 tlkrc~ 

t~labed a fk!ve uo the 	141i., 11 .4 1  crq  

arrear "n ai 7. 

rah r 	-1 ' tah" 	 -q %J ]is  R La 

Mum 	xv 'Isaadki "i, Anfi M- . 

order 
TN 

Li nt 

I 	1 	
.1 Thaf fl- Pem b1c. 	In diracj Shp raggini n4ail.c. 111:31 

rah. ~A!11 E.C., 'I' la -a hAr rew Ilia 	wit, 

Oil ii,jorina Ow 	 Atli  

in Ona Anfilic'Int 

46 P24, —7 JL P. 0 No. 
HI  -,,r 

Usi 
'ail  "I  

3 	DEC 
q~zTirml ;;4t;q fl 

'Ch  

I 
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1  3 11 DEC 200 7 Gt'wall6ti f3enC4 

V  -F'-R T. FT CA  TT'Q N 

L Ski Rhumneswaf 	'c- Lae fk,~Ain , in~cdh 5:-  

yeam working  as HAT  Teachn 12 Assa-in 'Rifles-,  Tueng, 	C/ 0  9 

A-19(l: do heireby verifu  1 11hat lhe 	ntade In Pa~ragf apd-h- 1 ba 4 and 6,  

Lf(ie lo EPV  knomdedge and 1-hose aladlle -in Paxagfaiolh .5y afe Ifue lo 

iny 	advice An"I '..' lhia~, e no.,  Suppressed alyy mateTial faic -i- 

r-I  1 Sign Ubds verificauof-.  on illis ille day 	ecenib-f, 2(H-l7. 



~:q  
S  

i—A ,  

-k 

"q:  G 1-1 Jun ior 	o 

individuali will 	+ .~rema attac 
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QOvertirrica u , 	. A  /V 17 	Millistryof 	
PtIblic Grieviinces find Pensions 
"'J I -Scanel and 

Block,.N;.xv Delhi I lo()Oj 

IFFI, 	 . .: 1  ugust 91  11999 

L-EA—EM —OR,4ND  UM 
S'li)ject:. TH(-  A55URj:0 CAREER PROG 14ESSION SCH THE 	 EMEFOR 

. C. . 	 171jYt:RNMENT CIVILIAN EMPLdYEES. 

The ,  Fifth Central  p,,' 
'01aling to the As.%ur(.d 	Y  ' ComralssiOn hl -  its Report has madt: cCrtairi recommendations career Pro , 
"m*Yces in all JvlWs tzieS,/DePar  &'essioll  (ACP) Sche'lle for the Central Government civilian 
If) deal wilb the problc 	tnlents- The ACP Scherne needs 

10  be viewed as a 'Safety Alef Df Idequate 	m  of  Pllu 'ne  stagnation and hardship faced by the employee.,; due to lack PrOlnutibual aveilues. Acairdingly at
-let careful consideration it  Ids been decided  

(;oVerlulle 'll 10  ' ll trl) dtic.e tile ACII 	
[CCO111111endrd by the Firtl i  Central  pL, 1 'ssi 011  With certHill rnod; I 'IrcilteOnsas indicated here un ,j,,,. 

-V L-Qxh~w c P- 

-1n  lesPed of Group 	Central services  
"N'"dation under tile ScileI)e  is  I)eing 	rrhPical/Ney, -Teclillical, ), uo linall(:j.11 Of! eartio 	Proposed for the reasoll th at  ), 

	

d- liencc, it has been 40cided that there shall 	() "' ()( 'On ill dwif case inusi 
'A' Central serv i ces  Cl-e 	be no benefits Under tile ACP Scheme for 'ase 	clln'cal/fq0[1-Technical). Cadre, Coutrolling Authorities i ll  i l-. e i l  '"I'lld' however con"11110 t O il"PlOve the prow :1j " c liollill ground.-i b ' 	 Ol'on  P to!Teci s in Olpanisations/cadies' 1Y ~VIIY U1 Of gililiSa(ionjil study, cad—, 

levi ew , c1 c. as per Illescl ibvd norrils. o 1  

OB) ,  fc, AND 	- ,jCF j-,/p0STS &1.41)  IS01A  

While In 
pect  Of  the 'se V 'Ltegol ' cs  also WO 1110tion shall coulinue to be 

duly earned, iris 
)Ioposed to HdOpt the ACP 

Schellic ill a modified fom, to mitigpte ll&rd shi l)  ;(il gillitioll either in a cadre or'i , 

Keeping in view all relevant factors, it has, !Icrefore...beerx decided 	
n &111  isolatud Post 	ill cases of acule 

to 	
uvpr 	(as —11 trill Pay Collinlissioll all 	 recomniended by the Fifil, d Wso in accoidance will' 

~ lle Agreed Se(demcni dated September 11, 
1997 (iu relatioll to Group 

'C' and T' employees ~ ational 
C~ouxlc' l  (JCM)l under tile ACP Scll;r-ae  t 

) entered il.,tu with tile Staff Side of 
UIC 

0 Group '13% 
T' alid T' clilployte  ,!; Off  

~ olnrlletioll OWLJIM wid Z4y~
M(subjecl to condition no.4 in AimexIlle-1) Oftegu)ar service eil)"tively- 	isolate d post . S. ill Grouly W, ,rornotioll,il avellues 	 T' and 'r) ,  c,-j i egoj ~ . shall also qualify 	

. 	
'es Which have Ilo cf"ill c:11cgoricr. Of 	lor siluilar hc- nefiiq 01) tile 

Patient ifldicatc-:11 abovc I-t[w), ad-Iloc um! k:l)llllncl elliployel. 	
aS C;IsUal clllploycc ~ l (inclilding Illi)"r. with fe:11polary 

;Iallt of linallcial upgra 	
- S shall flu( qualify 

f( 	b" l) " fi ts 1-1 - 1- 11: ,~ afoicsii(i s c l IcIll  11 : 10cf the ACP 	
lo Ill 

C 
 o it ,  

CentrAl AcMjnj6jj;jjjve Tribunal 

J 

;qrM~TFI ; ,Jrq1;Y 
U 1  ~t—hatj Bunch 



ejul 	'Serv'l&e' for or PurPOSe of the AICP Scherue shall k inteqneted 10 mean the eligibility service counte ~~d~~,for regular prornotion in t' erals of ftlevant Recruitinelitil&rvicc Rules. 

4, 	Intioductioa of dit A61" 'Scliell ic shoul .d, liuwcyct, it) 110  case  Lffect tile noinial (regular) 
P161110tioLlai aveiiiiesaVailible n the basis of vai;ancies. AttelnpLs needed to im lo'VC Promotion Prospects ill organisafione/cadi8i on func-donal grounds by way of orga 	P - revitws, CIC as 	

"' ' I'll 'r, X 	 nisadollaf "tudi"  cadre 1mrPitsciiiied no 
111115  5 

hould not Ill: given up on the Sioutid that the ACP ~bierrte has been introduced. 

Vacsticy balled rckular Promotions, as disLinct from financial upgradafi F gn under tile ACP Scheme, shall ~oatinua ~Ad~ bc 
, 
grauted after due screening by a regular Departn ~ eiit `  Committee as per,televalni,rules/guidelint-.s. 	

I 	a 
.1
1 Proiuoli on 

, 
jMM,rj*Eg 

6. 1 	A depflrtiueutalis -~-Iitu 	tee shall be constituted for the ,purpose of pro&6ollig thc; i;ascs fur grant 6f,bi),ut
~i1i ig" und(SY tile /~Cp Scl—C.11C. 

'rite 	,,,,,W 	Of 'tile Screening Coaunittee shall be the same as. that of,  the DPC prl ,~Scribcd, ull(lot tile' rJii"Wadt Vecluitinent/Service Ilultis for re gul ar  ploillo tio  11) i l l  ~ 	1 	1 11, 11 	 n 	C. higher grudli to will 	A 
ch flullindi'll upgradution Is to be' grazted. llowever, in cases w here DPC as per - the Prespribed Mes4s1iHited'Uy"Ibe ChairmLIVNIiinber of the'upscobe Srieciling Cormnittee 

under 
' 
the ACP Schc-iDt ~ifmll f  ijr~s_te,~ad, be headed by the Secretary or 6i offlicer of equival 

. 
ent rink of the coitcernied-MU)isity/bcp"h'tliiient. In respect of is 

I 
 olat d e posts, the comM.dtion of tbe -Screening Coninikttee- (%~ itb - ill'od~l'icaticti as noted above, If 1equired) shaii ~e`14e same as tfiat ~ of (lic DPC for proinuti Ob 1,6.~ ft.iiilogous grade in that Ministly/Depaitineut. 

'6.3 	In order to prevlillt Operation of th ACP Scheine front lesulting.firi(O"  undue strain onjilt: 
a0 lailiLtrutive mach ~itiy.-, the screening Coninfittce shall follow a tinu-schedule and iiiect twicc 
in it financial year _~_ 	

A 1~ ,  ~ prelerobiy bl tile 	of Jamiary and A1,Y for &dyAU&  Proce  9 1 	 ssing,V the 46es- ,  Accurdingly,?"scs maturing during the first-half (Apri.1-September) of a particul at  financial year for  Ifurit of berictag under the ACP'S"cheine ablill be taken up for cons V, 1~ 	 Ideiation by 
the ScIeC 111119 Couibiltift ai ~ etln ' in the fi l et w6 a A 	9 	ek-of Jauusry of the preYious 11nancial year. 
similarly" thd ScrOillng"'G. orlitil it tee meeting ill the first Week of Jul y * o f ally finamial y air shaj, , I 	" 1

~ 	 e PlOcess tile cube$ 1but Rtad lic 'maturing during the v-cond-balf (October-March) of the.sarrin 
:illalkcial year. For'ekL~j lcjhe Scm.-alag Coaunifte raceting in the first weeli: of January, .--ss tlie~:ca.-;6sltbat would attain alatwity during the period April 1, 1999 to 
1"9 wotild proc 
Septtinber 30, 1999 abditi.e,,scleening  Comirl i ltee  met  

I ~, 	6g in We first week of July, 1999.woul ij 
Process tile cases that %~(Ud llifiturc during the period October 1, 1999 to Mamh 31, 2000. 

6.4 	To make the S6 , jellin OF-atiollild, the Cadre Contiolling Aulhor'ifics 61 all constitute thc 
rilst ScreellingCortli'llill6c oif"4he Current filliulcial YCAlwithillulaolith. Ilm dole of issue 
of these instluctiolls to'tc 

I 
 Wisidefdle caues that have already inatutcd or wo  . 	~ ' T. 	 uIll be inaturing upt ~ March 31, 2000 for Piant or bei.lefits tinder the ACP Sclicloc. 111C qcxt SCICCilijig Corilliflitce 

x Shall he Collstitlite "l-'s  1' : :t  t!": 161 'e -3 cliedule sup ~cslcd above. 

4  U 'IT 
CCDtfal 
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es/Departments are advised 10 explore, the possibility of effectiug savings.so as o ~,:,hiiinise the additional firtanci al cow  MilmOrlt that introduction of the ACP Scherne may 

'The ACP Scheme shall become 'operational from the date of Issue of this 'Office Memorandum. 

9. 	in' so far as persons serving in the -Indian Audit and Accounts. Depa=ents arc concerned, these orders issuL
~ after couslil(atio n A,ith the  CO111pLrollej  

India. 	 and Auditor Genwal of 

10. -  '' The Fifth Central Pay coul lil issi(la  in 'paragraph 52.15 of its Report has tilso separately 
recommended a "Dynamic Assured Carter Progression rylecluirlism" for differt;nt streanis of doctom. It has been decided that the said reconimendation may be Lonsidere . d separately by the 
administrative Minktry cc)nceined in Wrisullation with the Department bf Personnel and Training and the Department of Expenditure. 

Auy ii '~t~rpretati011/CL-I'l-ifILiltioii of doubt as to tile scop e Lin d Inpuning  of the  the ACP Scheme shun be given by the Mpartment of Petso, 	' . 
Provisions of 

inel and Training (Establishnient-1)). 
Ali 

Ministlies/DepartmenUi niay give wide circulation to these instructions for guidance 
Of all concerned and also take Immediate steps 

to imPleincill the Scheme keeping in view the 
ground situation obtaining in Servi(xs/cadres/ posts within their administrittive jurisdiction; 

4' 

Hindi-version would fo llovv.  

(K.K. tHA) 
To 	 birector(Establishment) 

I . 	All MinistrieWDepal Ullell t.3  of the  (;Ovelwucllt  of  India  
Pr Idont's es 	Secteturiat 'Vice! ])resident's Sccretariat. 11'jime Nfin Ister s 01fice/ 
Supreme Court/Rajya Sablia Secretariat/Lok Sablia Sect eLariat/Cabitlet Sftfetariat/ 
UP-qC/CVC/C&AG/Gcntta1 Administrative Tribunal(Plincil)al Bench), New Delhi 
All ;kttached/subordi I'll te Offices of the "ri-isLry of Petsonnel, Public 
Grievances and Pensii')ns 
Sicretary', National Conunission for Minorities 
SecreMry, National COM.1"ission for Schequied Castes/Scheduled Tribes 

6.' 	IS. -~tetary, Staff Side, National Council (JCNI), 13-C, Fe- rozeshah Road", New Delhi T 	lr ~dl Staff Side Mernbeis of the Nationhl $  COLUICil (1 1(7NI) 
8. 	Establishment (1)) Section 

UT 
Cential 	Tribunal 

7 If r., 	1,  

It I -qTTT, T 
Bench 

~771 
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ANN.EX 
CONIgMqNA 

VNDr;R  TIjE_ACP SCHE18EM  

Tile ACP Scheine elivisage.11 Ilictely placement in the higher pay-Gcale/gi -aW L,f fin ,~n~ i!o 
benefits (through financial upgradation) only to the Government servant concemed on pe ~*!"ou-
basis and sinal, therefore, neither airrount to funcLional/teguiar promotion nor would rewfile 
creation of new posts for the puipose; 

all b~ The highest pity-scale upto which the financial.upgradaLion under the Scheme sh 

available will be Rs.14,300418,300. Beyond Lbis level, there shall be no financial upgrar.' ,aiou 

and Wgher posts shall be filled strictly on vacancy based promotions; 

T e financial bencrits under the ACP Scheme shall be granted frOLn 
' 
the date of 

completion of the eligibility period prtzaibed under the ACP Scheme or from the date ol 
issue of these instructions whichever is later; 

T'he first financial upgradation under the ACP Schome, shall be allowed after 12 ~ ,~ aTs 
of regular service and the secxmd upgradation after 12 years of tegORr sex -vice from the O-zle 
the, first financial upgradatioti. subject to fulfilhilent of prescribed conditions. in other words. if 
the first upgradatIon gets postponed on account of the employee not found fit or due to 
departmental proceedings, etc this would have consequential effect on the secord upgradatio , i 
whicb Would also get deferred 'accordingly; 

~ , I 	Two financial upgradiitions under the ACP Scheme In the entire CONCI-I'ment 
career of aLii employee shall bc counted against regular promotions (including in-situ promotioll 
and fast-track piomotlofi: availcd thiough Iiinitcd departmental competitive examination) avWIcd 
fruni the grade In whicli air employce Wils appui . rited as a direct recruit. This shall mean that tA o 
financial upgradatiuns under the ACII  Scheme shall be available only if 	llotion'; 

'p6iio('N  (1 ~ and 2 yews have  been availed by nil employee , 	11  
-employee has already got cli—lere—g-Ular promoucill, be snait quafff-ylo—r 
upgradntioii only on completion of 24 years of regular service under the ACP Scherne. Jn ca:ic 
two prior promoliQns on tegular basis have already been received by an emplit yee, no benefit 
under Ole ACP Schemi sball'ticcitle to him; 

5 1 	Residency perio'ds (regular service) for grant of benefits under the ACP Sebeine shall be 

counted from the grade.in  which all employee was appointed as a direct recruit; 

6. . Fulfillment. of normal promotion norms (bench-mark, departmenud eXami!?aGv!% '  
an sel * liority-cum-fliness in the case of Group 'D' employers, cLc.) fut 91  t of fwai,.c"n. 

upp-adatiovs, performance of such dutie-s as are eiiti -ustvd to the employees together %, I'L 

-v&,; ., Onancial upgradatioias as personal to the incumbent for the sua'.61 

purposes and restriction of the ACP Scheme for financial and certain other benefits 01:"Iist 
building Advance, alloLtucra of Govemirient accommodation, advances, etc) only w I thou! 

Conferling ally JIlivlit:gC!; retilled tojlioi ~!r t;trtm (e.g. invitation to' ' CerellIOnial 
deputation to higher posLs, ctc) c0iall bo c'n!;L: red for gi aw or I)e1le fits un4er (lie ACP Scheme 

Ceut ~ ai AaMwaAra t ivc Tribuwil 

7 

IT -UTTF1 ;;4T?4r,12; 
G 



W 
r 

~Financial usp&radution undcl tile Scheme Ghall be given to the next hi&her.  grade in 

a 
. 
ccorda~ce.with therixisting hierarchy jin a cadre/catego , 

ry of posts without creating new pos ~s,  
vb 	Nerarchical foi' (hW-'_Pii~o*se. 116wever, in c'use of Isolated posts, in the ',. sence of defined; 

ed in tile grades, financial upgtadaiion shall be given by the Ministries/Departments concern 
iminedi 

_ 
ate y ne. 

, 
x  

. 
t Wgher WMWIWVc 	 J1 which is'in I 	=WU) pay-scales as indicated in AAW ~=- 

* keeping with Fag-A'  of the 
' 
First Schedule annexed to the Nbtification dated September 30, 1997 

of the Ministry of Finance (DepEalment of Expenditure). For instance, incumbents ol ~ isola ~ed 

posts in die pay-scale S-4, as -indicated In AnUQ&ULt-k will be eligible for the pioposed t,.v . o 
financial up&adations only to thd pay-scales S-5 aud S-6. Financial upgr4dation oil a dynamic 

as 	(:C-1 basis (Le, without having to civatc posts In.ibe relevant scales of pay) h 	b. . 
recommended by the Fifth Central Pay Commission only for the Incumbents of isolated post ,.; 
which have no avenues of promofion at all. Since f1riancial upgradaLions under the Scheme 
shall be porsonal to the incumbent of the Isolated post, the same shall be'rilled at its oligina! 
level. (pay-scale) when vacated. Posts which are part of a well-def"Wed cadre shall-not qualify foi 
the ACP Scheme on 'Oviiainic' basis. The ACP belie . fits in their case sb;ill be giant-ni 
collformijig to Ule existing W-zimchicd structure orily; 

The financial upgradation under the ACP Scheinc sball be purely pcisonal to thc 
employ6e and'shall have no.relevance to his seniority position. As such, therts. shall be no 
additional financial upgiadull'oll f()r the scilior employee on the ground that the junior el?1PIoYt:C 
in the grade has gol higher pay-sade undk!r Uie ACP Scheme; 

on upgradaLion under the ACP Schewe, pay of all employee shall be fixed under tile 

provisious of FR 22(l) a(l) subje.ct to a inlaimum financirl benefi-t  of lks.l(10/-  as per the 

Department of Perso el and Trai 
. g_Qfr1m_g ~moranfiiA No.1/~/97-~q-1 CIAYZ4 ~.uly 5. 199 - ' 

Tile financial benetit allowed under Lbe'ACP Scheme shall be final and no pay-fixation bencfii 
shall accrue at the time of regular promotion i.e. posting against a functional post in tile highN 

gtade; 

JO.- ".0rarit of Idgher pay-scale under the ACP Scheme shall be conditional to tile fact 01-0  
employee,, while gi=pting the. said benefit, shall be dceD]cd to 

accepizoo  for regular promotion on occutrence of vaciviry subsequently. In case he rqfusvf ~ 

to accept the higher post.on regular prowotion subsequently, he shull be subject to 110114,81 

debarment for regular - promotion as pr--saib,-d in the - general Instructions iu this ~z'gllril 

'However, as and when he accepts regulu promotiou thereafter, he shall become eligible !or tile 
.second upgradation undox the ACP Scheme WAY aftet he COmPletes the required e!le~bility 

service/period under the ACP Scheine Lu that higher grade subject to tLe condition that the 

peliod. for whicb he was debarred for regulw promotion shall 'not count for the purpose.. 
examp l c, ..If a  person has got one financial upgtadation a-ftef ~ejj  ~crin A 121cars  of regular service 

and after t years therefrom if he re.fuses regular gromot;uri wid is consequently dabarf ed for o!)(: 

year and subsequently he is promoted to the i;vigher grade on regular basis after completion of 

15 years (12+2+1) of regular se(vice, be sWI be eligible for consideriti
'On for the second 

T 
UP&I -ad3tion under tile ACT Scheme only hfter rendering ten mole years in addition to 

1% .-1 ) C:11 

of selvice already icilticled tiy Iiini af',cr tile first ,,l-,gr:,datic:n (2+10) in 11 1 al hi ~ 1, 11 ` 1  

grade Le. after, 25 years (ID-2+1 +10) of regular service bec4iuse !lie debannciit peiiud ul i 
 ( ir 

year c8nnot be taken into accouni tuwaj-d.,; tile  Te(illire(i 12 yc3ii; of rtgular siLrvice in that 11'0 -,  

grade; 

I 

Ti I bunhil Centra l 

T  T-T i 
C  6, ~ och 
W 



	

11./ 	In the matter of disciplinftiy/ptn4ily proceedings, grant of benefits u 
* 
rider the 

Scherne shall be subject to lules goveming nonnal pro 
. 
motion. Such caw shall, therelbie,' ,.)c 

feguluted under the provisiwis of te.levatil CCS(CCA) Rules, 1965 and I,nstructions thereurido: 

	

12. 	The proposed ' ACP Scheine colitemplates merely [J1Qtvj1aJ 2a persg  a Ujis  in Ow 
higher pay-scale/grant of financiii.] benefits only and shall not - amount to actual/functionfil 
promotion of the employees conc ,-.rned. Since orders regarding ieseryat.ion inpro' mution are 
applicable only.,in the case of iegutar promotion, reservation orders,/ros ' ter shall not appiy'to thu 
ACP Scheme whIch shpll Wcad its benefits uniformly to all eligible SCIST em~loyees also. 
However, at the time of mplar/functional (actual) promotion, the Cadre Controlling Authorities 
-shall emure,  that all reservation ordcrs ,  are applied strictly; 

13. 	UsLing thne-bound promotion schemes, ihcluding in-Situ proMoLion scheme, in variowi 
Ministries/Depa.itments may,. its per choice, continue to be operational for'tbe concemcd 
categories of employees. Howev,-.r, these schemes, shall not run concurrently with tile ACI ,  
Scheine, The Adini 

' 
il 

' 
istialive Mitiistry/Dcpaitinent -- nut the employees -- AU11 have Ow 

option in the matter to choose between the two Schemes, i:e. existing time-bound promotion 
scheme or the ACP Scheme, for various categories of employees. However, in case of swiO-
over from the existing time ~.bouud promotion scheme to die ACP Scheme, all Stipulations (Vi2. 
for, promotion, redistribution 'Upo6ts, upgtadation involving hi&her functional duties, etc) inadv 
under the 6riner (existing) scheine would cease to be operative. Ile ACP Scliente shall have tu 

be adopted iq its totality; 

In case of.an  employee declared surplus in his/her orgai ~ sation and in case of Lral'sfel.i 
,including unilateral transfer on request, the regular Service readered by him/ber in the previous 
organisation shall be counted along with his/her regular service in his/her new Organisation ful 
the purpose of giving financial upgiadation under the Scheme; and 

Subject to Conclition No. 4 above, iii c4ises where the crnployees have alroody Coliv' -J'C ~ L. J 

24 years of regular service, with or without a promotion, the second financial upgradation undt - r 
the scheine sliall be granted direcily. Further, in order to rationalise unequal level of stagnation, 

bcuefl( * of surplus regular service (not taken into account for the Mst upgradation under the 
scheine) sliall be given at the subsc-clucat stage (second) of financial upgtadaiion under thc 
ACP Scheme as a one iiine measure. lo other words, in respect of employees who have already 
rendcied more than 12 years but leu than 24 years of regular service, while the flist fuipncizil 
upprida 

- 
lion shall be granted immediately, thqq.~~~~yoad the first 12 ~ -..ais 

shall* also be, counted towards Lbe next 12 years of regular service  required for grant of the se.cond 
shall be considerea for the second financial ~Iiancial upgradation an co 	Cy 

u  'i-- 	as add -when they complete 24 years of regular service without waiting for p rud-a-Up-ini-51-so 
completiod of 12 more yetuti . of regulu service after lbe I 

 fbit financial upgradation already 
granied.under the Scheme. 
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(vili) 

The main features of the Assured Career Progression Scheme are:- 

It is financial  uuat~2~~ 
--- 

on.1 

00 	It has no relation. with vacanc'l", 

Oil) Normal (Regular) promotlon on the basis of vomncies will Continue 
to be granted as pzr. relevant rules, when \oacancles In higher 
grade arise. 

(IV) . Cadre Review will not cease. 

The benefit is on Personal basis. 

Two finan 
, 
cial upgradations under the ACP Scheme shall be 

available o ~r! completion of 12 years and 24 years of requiur 
service res'pectkely. 

(Vil) - If the first upgradation gets poOponed on account of the 
employee not found fit due to Departmental proceedings etc. 
would have consequential effect on the second upgraclations. 

If an "loyee iuis already got one regular pronviflon, he shvil 
qualify for the,  first financial upgradation on completion of 24 
years of regular service under the ACP~ 5cheme. In case two prior 
promotions on regular basis have already been received by c., n 
employee, no financial benefit under the 'scheme shall accru *e to 
him. 

Departmental Screening Committees (same cis UPCs) to pruce-ss 
Cases. 

Screening to be held . twice a year -- Jan and Jul in advance. F irs -r 
screening to be done within one month of the issue of the- order 
for cases maturing upto 31 March 2000. I 

(xi) Scheme to be- operctional w,e.f. 09 Aug 99 	
LibuLioi 

3 1 D F C 	fv~ 1 

ZFZM~TFI ; ~4TIIAF 
Grwz,,hati Bi-mch 



(xi i) N Upgradation to be given to the nr-xt higher ' .9rade in accordan; 
with exioting hierarchy in the Cadre. In 

cQ'3e 0  f  i  
Vololed where there is no hierarchy, upgradation should be given in the\ 

next higher scale as per standard pay scales recommended i) 
Fifth C`PC. 	 y 

U 

(Xiii) On financial upgradation, the concerned employee will con7inue to 
retain old designation and perform such duties ms entrusted io 
the employ", 

(xiv).  The- ACP Schemle,  will be restricted to finor 
. 

icial and certain o1her 
benefits like House Building Advance, A119t'nw-nt . of 6overnmvit 
Accommodation, Advances etc. only. This will not conftr any 
privilege -ela t ed to higher !;TOtUS e.g. deputation to highet. po_-ts 
etc. 

(XV) ' On upgrodation under ACP 5cheme, Puy Of an employee, .; jla ll be.  
fixed under, the provisions of FR 22(1)(a)(J) subject to a ritininturl financial benefit of R 9 -100 . The financial benefit allowed undei 
the ACP Schtn%c shall be final and no fixation benefit will 0(.. ct.0  
at the time of regular Promot , 

ion. 

(x'vi) In the matter of. NUiplinary Penalty proceedings, grord 
-)f benefits under the ACP ~ Cheme will be subject to rules gove l -n ifi.q  

noravil promotion. 

Orders regarding reservation I n P" 01"olion'are not appli ct ~ j j) l e 1()  ACP Scheme. 

Existing In Situ Promotion Schen ,,e will not run concurrently v., . i h the ACP Scheme, 

In  cases where employe~es 
 have already completed 24 years of 

rP-qulxr  service wit or without  a  prornoti  n.___s_P__r_A 
- Schenw, shall  be  granted direct y, 

upgraclation under the n f 1-11arITIM, 

f 
C"Itfal 
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w(Illwane-Shwar 'Singh, 
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C/O 99  APO 
CCIUIAI Adminisuative Tribunal 

D I.' r 
L  , 

T-14 -AT 

till  
", 
	 A 	Ain —UM S!, '(1r, I 'Ic t 	Irt 

a ,, Ill e 

A I i e a f a w r  a i I Af 	ir, 	ho ziifq cifflitarf ill ll'o 
ic 

D,  le-fe-f6f e may be please ba allcgved lo seek jusike Lrvin a 

Sti l  j, - 
j- -- -- 

-H Lin eti Teacher. 
1 1~  A.R. 

Sir, 
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Grievances and pensio"S (D
epartment Of 

public 	
(D) dated 09 Aug 99-  

	

Ref 	
~ Ijstry  of pp,,,nnol 	-Estt 

and Training) OM 
NO- 35034197 

	

personnel 	 ct of GP 'C'  CtV  emp  "reaching  
dat"On in resPe' the ACP 

Scheme  is  approved 

Grant of financial bonefit I UP glam  Riles under 
2. 	acher) of Assa . 	att  to  this letter. 
3taff (Hindi and junior To 	th as pet ApPX 

C,ommittp 	 K)01- due to nOn  (, is fwd herew 

by 	ning 	 le of Rs. 45oo-7C 
	

matter WM getting pay ',:Ica 	VOr the 
~,-r (Gradu 3te) 	nj by MHA. Howe, 	nte4d aftOt 
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sanction of MHA- 	
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above 
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